BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL L
CALCUTTA BENCH. ; | | .

0. A. No. 350/ 657  of 2017.

- D, Sarada Pally, Kolkata- 700 039

: Road, New Delhi-‘ilO 003.

. Commissioner  (EZ), Special Bureau,”

Shri Subrata Mukherjee, son: of Iate
Premtosh Mukheree, aged about 52i

years, Assnstant Field Ofﬂcer (GD),?

J v
Government of Indla Specual Bureau.,‘ <

| Kolkata, residing at Plot No 22, B!ock f~

Apphcant

-Vs- o

1. Union of Indla through the Secretary- )
(R), Cabinet Secretariat Govt of Indlall cn
Room No. 1001, B-2 Wing, 10"‘ Floot, .

| 'Parya Varan Bhawan, C. G 0. Comp!ex7 "

D TS

Lodhi Road, New Delhl- 110 003. :

2. The Additional Secretary’ .':(_Pe;r,so'n-nel'vg, -

Government  of India, -‘C-aloinet
'Secreta_lriat, Government of India; Ro'o%n
No. 1001, B-2 Wing, 10 Floor, paﬂrﬁa

Vara'n Bhawan, C.G.O. Complex,. Lodhi

/
Govt. of India, 316, Shanti Pally, East

N
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!
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. The'JDeputy Co_mmissionef {65érations'),

* Kolkata, 316, Shanti Pally, East Kolkata

’ 'Township Project, Kolkatafafv?;9,0:.0'39.

. The Deputy :jﬂébmrhissiOne;

Project, Kolkata- 700 039, -

¢

Kolkata -Township Project, Kolkata- 700,1 o

039.

4

(Administration), Spe'cia?:_l., - ‘Bureau
Government of Indi,a.,m,KoIkata', '316"

!

Shanti Pally, East Kolkatd Township

Special Bureau, Governtiéht of India,

/

... Respondents. ,

w




3 = . 0.2.350.657.2017

" No. 0.A. 350/00657/2017 : ' Date of order: 20.9.2017

| Present Hon'’ble Mr. A. K. Pattnaik, Judicial Member

'Hori’ble Dr. Nandita Chatterjee, Administrative Member

For the Applicant - ; Mr. SK.‘Dutta, Counsel

For the-Respondents R G
Mr R Mu’kherjee' Counsel

ORDER(Oraﬂ

- A-K.Pattnaik, Judicial. Member: -

Heard Mr. S.K. Dutta, Ld. Counsel for the applicant and Mr. R. Halder

“and Mr. R.-Mukherjee,'-'td. Counsel for the official reéspondents.

5 Mr. Dutta submitted that the applicant is willing to go on transfef but
his mother is completely bed ridden and sister is a lunatic patient, therefore,

he wants a place of posting where he can communicate to and from Kolkata

by train. Mr. Dutta also submitted that from Agartala there is no dnrect ,

communlcatlon except by flight, therefore, the respondents may be dlrected '

to con5|der his case on humanitarian ground. On being questioned about :

the places where‘the posts are lying vacant, Mr. Dutta states tha_t the
‘apphoant wants to prefer a. «comprehensnve representatuon addressed to
‘respondent Nos 3 4 and 5 enclosmg the medlcal documents/prescnptuonsj

showmg the health cond|t|on and the dlsease of the mother as well as. S|ster§ , |

of thie applicant and- also a list of places where the posts are lying vacar]t§ |

within a period of 2 weeks from today and if in case any such

representation enclosing all the relevant documents are made to the

_respondent Nos. 2, 3 and 4 then the 'respondent Nos. 2, 3 and 4 may

consider- the same keeping in mind the health condition as well as the
service rules governing the field.
3. We make it clear that though we have not entered into the merits of

the case and all the points are left open for consideration of respondefn't Nos.




|
|
|
b 0.a. 350.r;57.2017
|
23 and 4 stlll then we hope and trust that after such Consideration if the
1

| .-apphcant can be accommodated in any of the places where vacancres

' ~exrsts as per the applicant then the respondents may. do the needful at therr

4 f \Nrth t-‘h"e?afpresaidtﬁp.eerveir'dh' end' d'ir'e'cr'ipn; mé- OA. rsdrsposed pf.
Accordingly, both the MAs are also dieposed o,
‘ 5'. Copy of this order be handed over to Ld. Counsel for bo't-h s‘ideé. |
6. The appli‘ca’nt' is directed to annex copy of this order along wrthr all
.reievé'nt AdAO'cUments with his representation.
/
2 - . "
(Dr.-Nandita Chatterjee) . (A.k.‘I;é‘vt"rnaik)?
Administrative Member: Judicial Member
SP |




